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"8. In view of the averments made in the application and observations made in the report of the Joint
Committee, we also consider it appropriate to have response of (1) State of Uttar Pradesh through the Chief
Secretary, Government of Uttar Pradesh, (2) the Director, Directorate of Mining and Geology, Uttar Pradesh (3)
Uttar Pradesh State Pollution Control Board, (4) the District Magistrate, Ghaziabad and (5) the Project
Proponent- Mr. Mumtaz Ali S/o Mr. Fakir Mohammad, resident of Mohammadabad, District Jyotiba Phule
Nagar, Uttar Pradesh, who stand impleaded as respondents No. 1 to 5. The Registry is directed to prepare and
attach memo of parties to the application and issue notices to respondents No. 12,4 and 5."
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"11. In view of the facts and circumstances of the case particularly the fact that the project proponent is
alleged to have previously indulged in illegal mining for which environmental compensation has been imposed




regarding which recovery proceeding are pending and the mandate of Section 20 of the National Green
Tribunal Act, 2010 to apply inter alia precautionary and polluter pays principles, the project proponent is
restrained from carrying out any further mining from the mining site in question till further orders to the
contrary."
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" 11. In view of the facts and circumstances of the case particularly
the fact that the project proponent is alleged to have previously indulged in
illegal mining for which environment compensation has been imposed regarding
which recovery proceeding are pending and the mandate of Section 20 of the
National Green Tribunal Act, 2010 to apply inter alia precautionary and
polluter pays principles, the project proponent is restrained from carrying out

any further mining from the mining site in question till further orders to the
contrary."
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